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Title: Need to construct a bridge between Thakraha block and Bettiah in Valmikinagar Parliamentary Constituency, Bihar.
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Title: Need to link Mahatma Gandhi National Rural Employment Guarantee scheme with farm sector and also take measures to mitigate the
sufferings of the farmers.

DR. SUBHASH RAMRAO BHAMRE (DHULE): Today, the farmers are compelled to commit suicides in the country. India is an agrarian economy. I
would request the hon. Minister of Agriculture to bring a separate budget for agriculture so that farmers could get relief. It has been a popular
demand of the farmers that they should get the price of their crops on the basis of input costs. Now, the pulses have been imported. The timing of
the arrival of the imported pulses and the arrival of the crops of the farmers in the market would coincide, therefore, farmers would not get
remunerative prices. The Crop Insurance Scheme has been in force for farmers for many years now. When it is time to pay the insurance amount to
the farmers then the insurance companies work out the average of production arbitrarily and even do not give the amount in time. When some
farmer commits suicide then several laws are applied. I would therefore, request the hon. Minister of Agriculture that when a farmer commits suicide
for any reason then the dependants of the deceased should get the compensation or the assistance without any hassle. The MGNREGA scheme
should be linked with farming and a farm labourer should get a 100 days job work under MGNREGA. This will help the farmer besides bolstering the
GDP. For Maharashtra, the farmers have not been able to pay their loan due to natural calamities, therefore, their loan should be waived off hundred
per cent.

*t43

Title: Need to run EMU train service on Giridih-Kowad-Kodarma-Ranchi route and run a superfast Garib Rath train from Dhanbad to Delhi besides
augmenting railway services in Hazaribagh Station.
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Title: Need to check increasing pollution level in the country particularly in Uttar Pradesh.
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Title: Need to expedite gauge conversion of railway line on Ahmedabad-Himmatnagar-Udaipur and Modasa-Shamlaji sections.
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Title: Need to set up a computerized Railway Reservation Centre and provide stoppages of Guruvayoor and Trichy Express trains at Maduramtakam
Town in Tamil Nadu.

SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Madurantakam Town is the headquarters of Madurantakam Taluk in Kanchipuram district of Tamil
Nadu. Well known for the 1300 years old Yeri Katha Ramar Temple and the Madurantakam Lake, the Vedanthangal Bird Sanctuary is situated just 12
Kms from Madurantakam.

People of Madurantakam requires a computerized Railway Reservation office at Madurantakam Railway Station Further, it is a long pending
demand of people of Madurantakam to have stoppageg of two daily morning trains i.e. MS Guruvayur Express (Train No. 16127) and Trichy Express
(Train No. 16853) at Madurantakam. This will facilitate large number of people to reach Tiruchirapalli and other towns south of Madurantakam for
their daily business and official works.

I urge the Government to create a computerized Railway Reservation office and to provide stoppage for MS Guruvayur Express (Train No.
16127) and Trichy Express (Train No. 16853) at Madurantakam Railway Station.

*t47

Title: Need to release the Central share for marketing incentive with regard to the comprehensive Handloom Development Scheme for Tamil Nadu.

SHRIMATI V. SATHYABAMA (TIRUPPUR): The Comprehensive Handloom Development Scheme of the National Handloom Development Programme
is one of the Central Schemes implemented by the State Government. Under this scheme, the Government of Tamil Nadu have requested the
Government of India to release the Central Share of marketing incentive of Rs. 40,85,66,445/- for the year 2014-15 which will help promote the sale
of handloom products. Since, the central share is not released in time, it affects the marketing ability of the Societies.

Considering the plight of the Handloom Weavers Co-operative Societies, the State Government have already released the above Central share
of marketing incentive to the Primary Handloom Weavers Co-operative Societies and the Tamil Nadu Handloom Weavers Co-operative Society Ltd.,
(Co-optex).

In the above circumstances, I would like to draw the kind attention of the Hon'ble Union Minister of State for Textiles to kindly sanction and
release the Central share of Marketing incentive for the year 2014-15 to Tamil Nadu at the earliest so as to enable the State Government to release
the State share of marketing incentive of Rs. 44.53 crores under Comprehensive Handloom Development Scheme for 2015-2016.

*t48
Title: Need to revise the existing guidelines of Prime Minister Gram Sadak Yojana (PMGSY).



SHRI BALBHADRA MAIJHI (NABARANGPUR): QOdisha is one of the states where road connectivity is still very poor. About 300 villages in my
Parliamentary constituency in Nabarangpur are yet to be connected by all weather roads. It is a Tribal Sub-plan area.

As per the latest guidelines of the Government, 2"d (Second) phase of roads under PMGSY is being sanctioned for those states which have
completed works under 1st (First) phase. This decision is without any logic. Because of this decision, states like Odisha, with less infrastructure are
further deprived to go ahead and catch up with the developed states.

It is therefore requested that this restriction may please be withdrawn and new projects as per actual requirement of the States may be
allowed.

*t49

Title: Need to check the menace of bonded labour in the country.

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): I would like to draw the attention of the Government towards an important issue of bonded
labour in India. Bonded labour as it stands is a blot on our society and it is shameful that it exists even today. Bonded labour is no less than slavery
and hundreds of people in India are still being subjected to this practice. Academic studies show that Rice Mills, Rock Quarry, and Brick Kilns are the
main industries where bonded labour thrives. Madam, it is really shocking and sad to see that the government till date has never made an extensive
study to gauge the prevalence of bonded labour in this country in spite of academic studies painting an alarming picture. I would like to request the
government to set up a hotline for bonded labour and also a special cell under the Ministry of Labour & Employment to carry out a nationwide survey
to check this menace.

*t50
Title: Need to accord National Project status to Dr. B.R. Ambedkar Pranhita-Chevella Sujala Sravanthi Irrigation Project in Telangana.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): The Pranhita-Chevella irrigation project is a life-line for seven backward and most drought-prone
districts of Telangana. It seeks to divert 160 TMC of allocated water from River Pranahita, a major tributary of river Godavari, which would otherwise
go unutilized. It has already been granted an in-principle clearance from the Central Water Commission (CWC) in April, 2010, and the Detailed
Project Report is in an advanced stage of clearance in CWC. Currently, no project in Telangana has been declared as a National Project. This project
will enable us to utilize the Godavari waters to address rural poverty and drinking water needs of the State.

Therefore, I strongly urge the Government to extend National Status to Dr. BR. Ambedkar Pranhita-Chevella Sujala Sravanthi Project with
immediate effect as it satisfies all the necessary norms and criteria stipulated for consideration as a National Project.

*t51

Title: Need to ensure adequate and timely release of grant for special schools located in Kerala and also enhance the honorarium of teaching and
non-teaching staff of such schools.

SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of the Government towards the miserable condition of the special schools and
their teaching and non-teaching staff. These special schools aim at the full development and participation of children with disabilities. The only
support these schools receive is in the form of a small grant to meet the expenses of a nominal honorarium from the Ministry of Social Justice and
Empowerment. However, there is inordinate delay in releasing this small grant. Many institutions in my constituency have not received this grant for
the last two years. Further, the honorarium for the teaching and non teaching staff is insufficient. The recommendations of Central and State Pay
Commissions have never benefitted them. It is a paradox that the equally qualified and specially trained are paid much less than the ordinary
Government school staff. Hence, I urge upon the Government to ensure proper and timely release of the grant and a significant enhancement of
honorarium to the teaching and non teaching staff of special schools.

*t52



Title: Regarding deepening and widening of entrance channel at Kadmat Island in Lakshadweep.

MOHAMMED FAIZAL (LAKSHADWEEP): Department of Andaman, Lakshadweep Harbour Works has submitted a proposal for deepening and
widening of entrance channel at Kadmat Island (Western Side) during the previous year. Unfortunately, Infrastructure Committee on Ministry of
Environment & Forests has rejected the proposal stating that no more structures/projects will be allowed on the western side. Lakshadweep
administration has proposed this project at Kadmat Island, which is centrally located among the northern group of islands and due to the shallow
entrance channel, the high speed craft which is used mainly for the inter-island connectivity, is not in a position to enter inside the channel and berth
alongside in the Jetty. This project will enable the high speed craft to station at Kadmat Island. In turn it will help to overcome the navigational
limitations of distance covered in a day towards northern island from capital. Moreover islanders depend on Rajiv Gandhi Speciality Hospital at Agatti
Island which is run through PPP mode for expert treatment. Due to the navigational limitations of distance from Kavaratti island, most of the patients
in the northern islands cannot travel through this High speed craft to Agatti Island. I strongly recommend this project so that patients could travel to
Agatti Island to avail the treatment facility without much hassle.

ATOMIC ENERGY (AMENDMENT) BILL, 2015

*t52
Title : Introduction of the Atomic Energy (Amendment) Bill, 2015.

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH EASTERN REGION, MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE, MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Mr. Deputy Speaker, Sir, I
beg to move:

"That the Bill further to amend the Atomic Energy Act, 1962, be taken into consideration."

Sir, with your permission, I would just like to make a few observations. amcufler sige=it & temor 3 dlon 5 ot 3 31 w1 of Aen Jsnedt &, gemar sicft suc2vfia
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how best to expand our nuclear programme for two reasons. Firstly, we are already now in one of the frontline nations as far as the nuclear energy
is concerned. Secondly, in the years to come, nuclear power in India is set to become one of the major sources of energy and also electricity. uzogq
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As you would recall, the Atomic Energy Act of India was enacted in 1962. Ever since then, for the last 50 years or so, there has been no
amendment or no change. But now, as I submitted before you, with the rapid expansion of our nuclear programme, we have two main constraints
coming forward. Firstly, we have just two Government-controlled corporations in the Department of Atomic Energy: the Nuclear Power Corporation
of India Ltd. and the BHAVINI. The Act makes it binding on us that all the future reactors or future establishments have to be set up by these
corporations. Secondly, the financial constraint on the part of these corporations also makes it difficult to proceed forward. Therefore, keeping these
two considerations, Star ot awft smuds merer 2 R Brr dig aifer 2 smevftr gemeridt Sft & oiqea 3 sor &y 3t vaeriomnr & 24t 2, st [var aes A 2w gorrn sy,
321 A2 o) faame ame &) 3ol v ws & b we can have a provision of joint ventures with other Government establishments including PSUs. & @1g #irera
& fo gt yrsdic vl O 2mer 2 yrsde 3Gt b 2mer A yrsde e B e, because of the reasons of confidentiality, we will not allow this, But, at least, we
can have some joint ventures with the Government sector units. =& fiar safer #ft eist ssioft uass srn 5 very recently, we had an offer from the
Indian Qil Corporation and also the National Thermal Power Corporation, two of the Government sector units, who came forward to have joint
ventures with our Nuclear Power Corporation of India Limited (NPCIL). But the Atomic Energy Act of 1962 debars us from entering into any kind of a
joint venture. So, one of the amendments is pertaining to that.

The second is due to the fact that in the 1962 Act, the Government Company is defined as the one which has a share of not less than 51 per cent.
When we enter into a joint venture, we might sometimes have a company which may not be having that much of a share because, as I submitted
before you, it would be always a Government company or a Government sector unit. Therefore, we have tried to bring in an amendment so as to
make a provision that this will be 51 per cent jointly.

If I just read it before you it will be very clear. The purpose of the present amendment is to provide an enabling legal basis for the Nuclear
Power Corporation of India Ltd. to form a joint venture with other Government units and PSUs for nuclear power generation. The need for this has



arisen to meet the immediate requirement of equity infusion to augment country's nuclear power generation capacity. s fane 3 anfélas zison @oror
& fore an anf¥fes el Uy weel & férw, Iucren weml & fére @E Wad e faaseu &) The present constraint is that currently the Atomic Energy Act
narrowly defines the category of companies eligible for licence to produce nuclear power. The definition of the Government company is: 'The one not
less than 51 per cent of paid-up share in the capital held by the Central Government.' So, that is the constraint. NPCIL for that matter fits into that
category. sit siici¥st ot &) weq M & Sakc Joaz A ARE Al & U4 Gawa ekl safin fEdl: w2 of feew & seisdica @@ an 2@ & The solution, hon.
Deputy Speaker, Sir, is that a proposal to modify the definition of Government company in the Atomic Act of 1962 in order to, (a) bring joint ventures

with PSUs and other Government units under the definition of 'Government company’ in the Atomic Energy Act mainly to have a joint venture, and
(b) to extend the control of the Central Government over such joint ventures in which otherwise the Central Government is not a direct shareholder
and, therefore, may not be able to exercise direct control in the normal course. sase doaRi @ Zisa deimol & e & A 9l MNoeEE @oiel @1 fiar s 3 s
& w8 ydeia 33 32 3 fis the Government company would mean not less than 51 per cent of the paid-up share capital is held by the Central
Government same as earlier or the whole of the paid-up share capital is held by one or more of the companies specified under the same Clause and
which by its Articles of Association empowers the Central Government to constitute its Board of Directors. s=1 yeorz 3 51 yferore arem yraener ft s2i gar
8 sifen iz sarse Aozl &t ot Fsiden ot SIFER 33D Ay vw GifaadSrmeT sulsdie s @efl, awiifts o ordl aEsl b FFwr @I aiftoR @ 28, because of
the reasons very well known to you. Therefore, the amendment consequent to Section 4 would enable the Central Government to licence the joint
venture companies. It is because they also have to obtain the licence from the Government and we are not entering into any kind of a joint venture
of a joint mechanism in the private company. It also enables the Central Government to take measures for safe operation of these nuclear plants and
ensure disposal of nuclear material in the event a company licensed under the Act ceases to be a Government company. if¢; 3ot 31 a$ aft duofl, wa
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@ ofl frare anden fs there is a strong section of opinion in this country for the last few years which is proposing a comprehensive re-look and a
comprehensive amendment to the Act as such which was enacted in 1962 which can be taken up later with the cognizance of the hon. Members of
the House. But as of now, with your kind permission, I am moving this Bill for these two main amendments to the Atomic Energy Act, 1962.

Thank you.

HON. DEPUTY SPEAKER: Motion moved:
"That the Bill further to amend the Atomic Energy Act, 1962, be taken into consideration.”
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PROF. SAUGATA ROY (DUM DUM): Madam Chairperson, I rise to support the Atomic Energy (Amendment) Bill, 2015. As the hon. Minister has
himself pointed out that these are minor amendments. He was referring it mistakenly as the National Power Corporation. It is the Nuclear Power
Corporation of India. He has mentioned it as National Power Corporation. The Amendment Bill allows the Nuclear Power Corporation to tie up with
the public undertakings to form new energy producing units.

He has already mentioned two companies — the Indian Oil Corporation (I0OC), a giant public sector undertaking and the National Thermal Power
Corporation (NTPC) -- who have expressed willingness to go into and join such undertakings. I think, to that extent, it is a welcome step. Having said
that, let me raise some basic matters about nuclear power in the country as a whole.

Madam, as you know that the story of nuclear power starts in 1939 when two German scientists, Hahn and Fritz, discovered nuclear fission. They

discovered that if a heavy nucleus splits, it will release tremendous energy accordingly to Einstein's Formula of E=mc?. After fission was discovered,
the American scientists working under Enrico Fermi first built the controlled reactor below a football field in Chicago University. How terrible nuclear
energy can become, was demonstrated first in Las Alamos where Robert Oppenheimer, the Chief of the project, called it brighter than a thousand
Suns.

The atomic bombs were exploded on Hiroshima and Nagasaki on 6! August, 1945 and 9t" August, 1945 leading to surrender of Japan in the 2nd
World War. After the two nuclear explosions, we have discovered thermo nuclear bombs also. But there has been no open explosion of nuclear
bombs because now humanity knows that we have the capacity to destroy this earth many times. But, whether you use it first or latey, it is total
annihilation. So, the attention has gone into peaceful uses of nuclear energy.

Now I must pay my regards, tributes to Pandit Jawaharlal Nehru, our first Prime Minister who envisaged that nuclear energy can be used for peaceful
purposes. So, soon after we became independent, he set up the Atomic Energy Commission under Dr. Homi Jehangir Bhabha with the first unit at
Trombay. There, controlled reaction was tried out in our first swimming pool reactor called, Apsara, and secondly in a zero energy reactor called
'Zerlina'. The thought of having nuclear power plants came much later in the late 50s' and early 60s' and then it was thought, when we were going
to set up the first nuclear plant in Tarapur, that there should be a separate public sector organisation for manufacturing nuclear energy. Then, the
Nuclear Power Corporation was established in 1962.

One by one, there have been many nuclear power plants which have been set up, starting with Tarapur in Maharashtra, going to Rana Pratap Sagar
in Rajasthan, Kalpakkam in Tamil Nadu, Narora in Uttar Pradesh and Kaiga in Karnataka. Now there are a number of nuclear power plants
throughout the country. Now this was not good enough. I remember when I was in Parliament in the 70s', every week we used to raise Call
Attention Motion on whether the Americans supply us with enriched uranium because the fuel of the Tarapur nuclear plant was enriched uranium
and the Americans used it as political leverage. Slowly, we have come out of that position where we do not have to depend on enriched uranium
imported from America.

Madam, even you would be aware that now we have gone to the next stage. We have built a fast breeder reactor, called BHAVINI near
Mahabalipurm temples. As Members of the Public Undertakings Committee, we went to see. It is almost ready. I do not know if it has started
commercial production yet. But it is almost, entirely fabricated by Indians. Fast breeder reactor has the advantage that we produce our own fuel.
The breeder itself creates plutonium. So, we will be less dependent on imported fuels.

SHRI VARAPRASAD RAQ VELAGAPALLI (TIRUPATI): It has started commercial production. It has reached the criticality long back.
PROF. SAUGATA ROY: Last year we went to see it on behalf of the Committee.

The next step we have to take is to manufacture nuclear energy from thorium because we have large deposits. We do not have enough uranium in
the small mines in Jharsuguda and in one or two other mines but we have enough thorium on the monazite sands of Kerala. If we can have a nuclear
reactor based on thorium, then the problem of nuclear fuel would be solved for ever. Now that work is on. The scientists of the Atomic Energy
Commission have proved extremely capable and they are a pride of the country. So, at this stage, we must pay our tribute to Pandit Jawaharlal
Nehru and Dr. Homi Jehangir Bhabha.

Now we should discuss nuclear power. What are the advantages? The advantage is that it is clean energy. It spews nothing into the atmosphere. It
is small and compact. There is a reactor core and there are cadmium rods to temper the fission reaction which takes place within. Its biggest
advantage is that it is clean. But two problems remain. One is disposal of spent fuel. Whatever radioactive mass remains in the core, the problem is
how to remove it and where to put it. They normally put it in lead containers and submerge them deep into the sea. So, there remains the problem
of radioactivity spreading. But the biggest problem is with regard to accidents.

Madam, you would know that there have been three major nuclear power accidents in the world. The first accident took place at the Three Mile
Island near New York. The second and the most horrible accident took place at a place called Chernobyl in Belarus which was under the Soviet Union



and nobody knows how many people died. The latest one was in Japan when the tsunami entered into the nuclear power plant at Fukushima. Japan
was totally dependent on nuclear power. Japan and France are two countries which are advanced in nuclear power. After the Fukushima accident,
Japan closed down all its nuclear power plants and has not started all of them again.

Safety considerations are very important as far as nuclear power plants are concerned. The Minister must keep all these things in mind — secrecy of
our technology and safety of the nuclear plants.

Madam, you would remember that in 2008, Dr. Manmohan Singh signed the Indo-US Nuclear Treaty. After Pokhran-II in 1998, there was a ban on
countries to supply nuclear fuel to India. Dr. Manmohan Singh, in order to break that blanket ban, went in for that Indo-US Nuclear Treaty, but the
problem remained that to enter into nuclear commerce — to buy nuclear reactors and nuclear materials from other countries — we had to have a Civil
Nuclear Liabilities Act to clearly mention that in case of accident, who will take the liability. Such an Act was enacted in 2011.

If I may say, we have had some trading with Russians. Tarapore plant was built with American help. The Russians have built the power plant at
Kudankulam in Tamil Nadu, near the southern tip of India at Kanyakumari. Now, Kudankulam has reached the critical mass and is producing
electricity. All my friends from Tamil Nadu are very happy about it.

DR. JITENDRA SINGH: It is in Tirunelveli District.

PROF. SAUGATA ROY: Madam, still we are not getting the sort of nuclear trade that we had expected. One of the impediments is the Civil Nuclear

Liabilities Act. According to our Act, the main liability for the accident will have to be borne by the supplier, those who are supplying the equipment.

They say that there are primary suppliers and secondary suppliers and unless we amend this Act, they shall not come and invest in nuclear
technology in the country. I would like to know from the hon. Minister what progress our country has made in nuclear trade and commerce, and in
enacting an amended version of the Civil Nuclear Liabilities Act.

Madam, the Minister is taking one further step. It was said that the Department of Atomic Energy controls all nuclear power, Nuclear Power
Corporation Limited and BHAVINI — Bharatiya Nabhikiya Vidyut Nigam Limited which has the fast breeder reactor near Mahabalipuram. Now, he is
trying to open it up to others so that Indian Oil Corporation which has a big surplus can invest in nuclear field, so that NPTC which is already into
power generation can also participate. There is nothing wrong, but I would like to know this from him. How much confident he is that there they will
be able to offer maybe capital, but what expertise can NTPC or IOC offer to nuclear power? How are we going to do nuclear power in the future?
Where would we buy our reactors? Where would we buy our nuclear raw materials? How would we ensure the safety of the new power plants,
which are being built?

Madam, as I said, this is the 70t year of the destruction of Hiroshima and Nagasaki in a nuclear bomb. The country and the world have made long
strides since then. Nuclear energy has seen its ups and downs. Now, after the Paris Summit where we have all promised that we will not let the
temperature rise by more than 2A°C, fresh thought is coming into non-coal ways of energy production. Definitely, nuclear energy can provide a big
fillip to that. I would like to hear from the hon. Minister about the fresh steps that they are taking.

With this, I support the Bill along with my small amendments that I shall push later. Thank you, Madam.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Thank you, Madam. The National Atomic Energy (Amendment) Bill 2015 is a small Bill and it seems
innocuous enough, but it is actually very serious and needs a lot of thinking if one goes a little deeper, that is, beyond the one and a half or two
pages that the Bill contains.

What I understand from it is that the Government is planning to allow only Government-owned companies, in other words, you have said that
companies where the articles of association says that Government will appoint the complete Board of Directors. This means a company controlled by
only the Central Government can invest in nuclear projects. This also implies that you will be investing vast sums of tax-payers money into
praoduction of energy through this source.

India is an energy-starved country and we are very aware of that. We are also aware that production of energy in a green manner is of prime
importance. The sad part here is that you are going to invest these huge sums of money in a system where the developed world is moving away
from that system and is moving away from production of atomic energy and we are moving into it. Even when the earlier UPA I & II Governments
were there, especially, UPA — I towards the end, the BJP was one of the biggest opponents of the Indo-US Nuclear Treaty and we had also voted
against it. It is interesting how fast and swiftly people make volte-face when they come to power. This is the magic of the seat. It has nothing to do
with ideologies and it has nothing to do with national good or any beliefs. It is that side versus this side. We people, with sense and sensibilities, are
left in the middle wondering what to do because where goes the country where do you go.

SHRI BHARTRUHARI MAHTAB (CUTTACK): We are consistent.
SHRI TATHAGATA SATPATHY : Yes, absolutely, we are still consistent.

My earlier speaker, the hon. MP from West Bengal, mentioned that the western world is moving away from atomic energy. Germany, by the end of

2012, has already shut down 11 nuclear power plants. France, Germany and even the US have not brought into effect any new nuclear plant in the
last 20 years, and they are all stepping down from the production of nuclear energy. Therefore, we come into play because they want to hive off all
their unused or under-used or non-usable nuclear power plants to certain other countries, where India becomes the prime mover.



The major problem that all these countries face, which we are going to face in a short while, is the disposal of radioactive material. This
industry in India is non-transparent, unaccountable, and it works under a veil of secrecy. Funnily, it works directly under the directions of the Prime
Minister's Office and it stonewalls any public or parliamentary over watch. And all this is done under the guise of national security, for which you do
not even bring it under the gambit of the RTI Act.

For example, in the case of Kudankulam Power Plant in Tamil Nadu when certain people moved for data, the Department of Atomic Energy
refused to send basic information, material such as Site Selection Report and Safety Assessment Reports, whereas these are publicly available in
other countries. So, it is actually not a national security issue but you want to keep it stonewalled, you want to keep it under shrouds because you
have doubts on your own ability.

As we know Madam, when it is government controlled safety regulations are the first thing that go for a toss. The issue in India is that the
nuclear regulator, the Atomic Energy Regulatory Board, monitors the Commission. But the interesting part is that the Board is dependent on the
Commission for both its funds and for its manpower. So, you can imagine the police being paid their salary by the robbers, the dacoits. What kind of
policing will they do? Here the situation is exactly like that. And this obviously undermines the Board's authority since they are dependent on the
same people they are required to supervise.

India has commissioned six European pressurised reactors to be established in the State of Maharashtra with the assistance of the French
Government. However, these archaic designs have come under scrutiny from the French regulators themselves in France. But we are going to
implement them here and our regulators are incapable of even understanding what is happening. The Government has not thoroughly planned or
trained the people on how to act during a crisis. Drills are conducted as a formality and the public is not educated on the threats of a nuclear crisis
that could unfurl at any time.

One of the most serious nuclear accidents in India was the one in Narora in Uttar Pradesh on 31 March, 1993. It was a very simple incident
but a very interesting incident that highlights how things happen here. Two blades of the turbine broke off because of fatigue. The proper
maintenance was not being done. Through a chain of rapid events, this led to a major fire that engulfed the entire turbine building.

Among the systems that got burnt in this fire were four cables, simply four cables. And these cables carried wires and electricity to the
secondary cooling unit which is very essential in case of the failure of the first cooling unit. And when the cables were burnt, obviously the second
unit did not work. And then it was a huge accident and the rest is known to all of us.

Here, Madam, I will read a little bit from the book called India’s Risksby Rafael Moore and M.V. Rajiv Gowda. The book talks about
democratising the management of threats to environment, health and values. "A related and disturbing indication of the lacunae in India's risk
management process is the frequent failure of safety devices. There are the mechanisms that seek to control the reactors under unanticipated
circumstances. Therefore, if these do not work as expected, then it is more likely that a small event could cascade into a major accident”.

Here, they narrate a very interesting story:

"Once in a while the callousness of the authorities come back to bite them as it were. On one occasion in the mid 1960s, an
underground tank at the Trombay reprocessing plant which was used to store irradiated fuel rods became severely contaminated. The
water was pumped out into the sea and a very high level of radiation built up close to the shore. What happened after that is best
described by someone who was part of the DAE at that point (this is quoting from that person):

"The next day the canteen waiters of the plutonium plant who usually used the shore for ablutions, were severely contaminated.
Unaware of this, they served in the canteen and passed on the contamination to the technicians who carried it into the labs.
Radiation monitors in the labs went haywire due to the very high levels of nuclear radiation they were exposed to. It was only
after a great deal of effort that the problem was traced back to the plutonium plant. Thereafter, Health Physics safeguards inside,
outside and around the plutonium plant were stepped up sharply. But [Homi] Sethna [who succeeded Bhabha as AEC Chairman]
opposed this continuously. As a result, one of the last office orders [first AEC Chairman Homi] Bhabha wrote to A.S. Rao(who
was in charge of the Health and Safety Division in BARC) directed him to reassign a certain engineer from the plutonium plant as
the latter was being too tough about strict compliance a€}"

So, this shows that even our officials are unwilling to take risks and are unwilling to take care of the basic safeguards.

To sum up, the NDA Government had planned a transparent process but even now the sector comes under the shroud of secrecy. The NDA
Government had promised a higher cap on liability and non-dilution of supplier liability. However, this has been turned in favour of the corporations
by having a lower amount cap and a five year limited period liability.

In September, 2013, one of their senior Ministers Shri Arun Jaitley in a statement on diluting nuclear suppliers' liability had very clearly stated on
record under Civil Liability For Nuclear Damages how the UPA led Government step would prove detrimental to the country in case of a nuclear
disaster. So, when their own Ministers agree that giving over this sort of a thing to exclusively government-run agencies could be detrimental to the
interests of the people of this country, I wonder why the Government is going ahead with this small but very dangerous Bill. Handing over the
ownership and operations exclusively to government-controlled companies may help in keeping things under a shroud but history tells us that
government operators function in a fashion that behoves a normal department which is behaving like a fehsildar, BDO or Collector whereas nuclear
energy requires a kind of strict vigil which our government companies are incapable of, So, I would suggest the Government that they should take a
rethink not only on this particular Bill but also on nuclear energy to be produced in this country in the future. We have to have a rethink on a national
level and have a debate with experts and involve every quarter and rethink whether this is going to be good for India or it will be bad for India in the
long run.

Thank you.
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SHRI JAYADEV GALLA (GUNTUR): Madam, I thank you for permitting me to speak on this Bill which will pave the way for meeting the energy
mismatch in the country which is very crucial for inclusive growth and also helps in taking the country forward.

We all know that nuclear power has been the exclusive domain and monopoly of NPCIL since we became independent but this Bill breaks that
shackle and permits other PSUs, particularly power PSUs such as the NTPC, NHPC and POWERGRID which are not subsidiaries of the Department of
Atomic Energy, to invest in nuclear energy production in the country.

16.07 hours (Shri Hukmdeo Narayan Yadav in the Chair)



I think, the genesis of this Bill emanates after the Government turned down the proposal worth Rs. 12,000 crore from NALCO which wants to be a
partner of NPCIL in the construction and operation of one nuclear reactor. After the refusal, the situation has become ridiculous that even the
Government itself cannot invest in its own company. It is all because of the highly restrictive laws surrounding the nuclear activity in the country.

Now, with the passage of this Bill, the Department of Atomic Energy achieves the twin objectives of not only opening doors for our PSUs to
invest in atomic energy production but also gets investment for which it is screaming over the years.

But here, I have a question to ask. Why is the country still clinging to an archaic notion of secrecy on its nuclear activities? I feel that it will only
dampen the entrepreneurial skills and spirit of private entrepreneurs who want to venture into this sector and contribute whatever little they can to
boost an important component of infrastructure in particular and economy in general. Even after the passage of this Bill, the private sector is not
permitted because the Government wants that all the talents of the country should come under its umbrella which, to my mind, stifles the growth
needed in clean and safe nuclear technology that we need. The ‘umbrella' of the Government is so small and limited that it cannot accommodate
India's nuclear talent in its fold. I am saying this because now the private sector is permitted to supply only components for nuclear reactors thereby
putting brakes on opportunities, innovation, investment which, I think, is done with the sole objective to eliminate competition in this sector. It is
happening only in India

If you look at other countries, you may find that there are many private companies which are involved from Uranium mining, processing and
enrichment to actual operation of nuclear plants and its waste disposal.

I can give you some examples. You have Energy Resources of Australia. It produces 11 per cent of the world's Uranium production. Cameco from
Canada produces 19 per cent of the world's Uranium production. You have Skoda Praha of Czech Republic which is working in EPC, nuclear
engineering and construction of plants. Then, we have Areva from France and a host of companies in Germany, US, Russia, etc. This august House
will be surprised to know that even Reliance Industries's Chief, Shri Mukesh Ambani, has a stake in Bill Gate's Terra Power and is a part of the Board
of Directors. This was announced in the recent Paris Climate Conference and Terra Power has also gone on record to say that renewable energy like
sun and wind cannot be the total solution for clean energy in this world because the world needs energy even when the sun does not shine and even
when the wind does not blow.

So, nuclear energy cannot be wished away and it is the only other form, other than renewable energy, to derive at clean and relatively safe
energy. Safety has been discussed a lot by many Member of this House till now. But I would like to just use an analogy between air travel and road
travel. It is because if you take coal-based power plants and nuclear-based power plants, even on per unit basis, I would say that the number of
lives lost due to nuclear energy is far lower than the number of lives lost due to coal-based power plants. It is something like air travel and road
travel. Yes, we have air accidents. But the number of travellers that die because of air accidents is far fewer, even as percentage, than that of the
road accidents, We must remember that and we should not condemn nuclear energy just like that. It is a very important part of the energy security
of this country.

The point that I am trying to drive at is the private sector in the country is interested to enter into this new and challenging sector. It can be
permitted with appropriate regulatory framework which stimulates competition and harnesses large pool of capital which will help to achieve the
goal set by the hon. Prime Minister for this sector. I would request the Government of India to revisit this whole approach and take a positive view
on this.

Our nuclear power accounts for just 3.5 per cent of our current electricity generation. The present generation is about 5,800 megawatt. And even if
we achieve the Prime Minister's goal of tripling nuclear power by 2024, nuclear power generation to the total power generation would be only around
five per cent. If we look at some of the other major economies in the world, 16 per cent of Canada's power is nuclear; 73 per cent of France's power
is nuclear; for Korea it is 27 per cent; for Russia it is 17 per cent; for Spain it is 19 per cent; for Sweden it is 42 per cent; and for Switzerland it is 36
per cent. If we look at U.S and Russia, where two of the major accidents have occurred, Russia accounts for 17.5 per cent and United States
accounts for 19.4 per cent. So, I think it would be more pragmatic to look at a target of 20 per cent for nuclear power for India. I think that would be
a practical approach and I would urge the Government to look at 20 per cent of total power coming from nuclear power as a target.

The next point that I wish to make is about nuclear liability. This very House passed the Nuclear Liability Bill in 2010. But due to some of its
provisions relating to liability of the supplier, we are not getting the foreign reactors as we expected. We are given to understand that during the last
year's visit of the US President to India, there was some agreement between India and the US. But, even after nearly one year, we do not know
what transpired between the two Heads of States. I would like to know from the hon. Minister what is going on and what we are going to do with
the liability clauses in the Act.

I have one or two small points to make and then I am done.

Uranium is the primary source for nuclear power. Countries like Canada, Kazakhstan, Argentina, Namibia, Australia and Mongolia are the main
suppliers of uranium. Recently the hon. Prime Minister has also visited Mongolia. We have entered into agreements with Canada, Kazakhstan and
Australia. But no tangible guantity of uranium is coming from these countries. So, I want to know what the Government of India is doing to get
uranium from these countries.

The next point is, domestically Andhra Pradesh is having the highest amount of uranium deposits in the country as per the Uranium Corporation of
India. As per the preliminary estimates, there are deposits to the tune of 5,000 tonnes at Koppunuru in my Guntur District and nearly two lakh
tonnes at Tummalapalle in Kadappa District. So, I would like to know from the hon. Minister what Atomic Minerals Directorate for Exploration is
doing to explore uranium and how you are trying to allay the apprehensions in the minds of the local people about the health hazards that are
attached to uranium exploration.

Finally I would like to know about the progress that is being made in setting up of Kovvada 3,000 megawatt nuclear power plant in Srikakulam,
Andhra Pradesh. It has been five to six years since the plant has been announced. Much efforts have been made to convince the local people and
everyone else about the safety and the necessity for such a plant. But no progress has been made and no information is available in terms of what is



expected to be done here. Please explain whether the Ministry is going to set up the plant or not or it is going to be shelved.

With these words, I thank you once again for giving me this opportunity. Thank you.

*m07
SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Chairman, thank you for this opportunity.

In Paris, the International Atomic Energy Agency presented a case, recently concluded at CoP 21 that atomic energy must be considered as a
sustainable energy. Like my friend, Shri Jayadev Galla said, it is not only sustainable but it is also very safe energy.

The International Atomic Energy Agency expressed its willingness to promote nuclear energy in developing countries in Africa and Asia to
improve energy efficiency and accessibility in these regions. Yes, Sir, we are an energy deficit nation and we cannot afford not to have nuclear
energy. We welcome this Bill and we support this Bill.

The amendment of section (2) of the 1962 Act states that the 51 per cent of the paid up share capital of the company operating the power
plant can be held by one or more Government agencies. Now, Sir, I seek some clarifications and put some questions also. Within this 51 per cent, all
the 51 per cent or how much can the PSUs own or how much can the Central Government own directly? That is one question,

Secondly, since we are privatising the PSUs, can the private companies invest in the PSUs? Can foreign companies invest in the PSUs up to a
limit of 49 per cent? Or, does it mean that we are limiting foreign and private investment to 49 per cent? Or is it 49 per cent direct investment and
49 per cent of 51 per cent indirect investment taking the overall private or foreign investment to 73 per cent? So, that is something on which we
need clarification from the Ministry. We definitely need to facilitate investment. We need to facilitate even foreign investment but definitely, Si, we
should not facilitate foreign influence.

There are many reasons. It is very import to know this. In the backdrop of the Thorium-Uranium debate, India has much more Thorium than
most of the countries and much more Thorium than Uranium. We feel there has been some influence on us. While our scientists are promoting
Thorium and we have the capacity for R&D, we feel we are being slowly nudged to Uranium based ones. The entire nuclear fuel for the country is
produced in Hyderabad. We produce twice as much as what the country requires. Yet, we import Uranium probably because their reactors cannot
use our fuel. It baffles me why we are buying Uranium from Australia, Belarus and so many other countries? It also assumes significance in the
backdrop of our "Make in India" campaign. Why are we importing Uranium? More importantly, why are we being nudged in a direction where we have
to import our power plants?

Dr. Homi J. Bhabha then itself predicted that we would have all the technology and expertise to make all the nuclear power plants whether it
is fission or fusion or Fast Breeder or Thorium-Uranium. We do have the technologies. But they are different models. Some models use that type of
fuel and some models use this type of fuel. So, we should accept foreign investment but we should not accept foreign influence.

Telangana and Andhra Pradesh both stand to gain, particularly Telangana. I say this because 50 per cent of the Uranium in this country is in
two districts — Nalgonda and Cuddapah in Andhra Pradesh and, of course, some in Guntur. So, both the States stand to gain but Telangana will
stand to gain much more because we are a power-deficit State and we need the power. We are in a seismically stable region. We have no tsunami
or floods. We really look forward to the day when nuclear power plants come up and solve all the power problems of the country.

It was planned that there would be 62 mostly Thorium reactors by the year 2025. But, once again, as I said earlie, we are importing mostly
Uranium. We made deals with Australia, Canada, France, Kazakhstan and Uzbekistan. But more surprisingly I have the WikiLeaks information which
shows that we have the Nuclear Non-Proliferation Treaty in the past and getting nuclear fuel was very much difficult because Uranium can be
enriched and converted to weapons grade and so on. But strangely, the very same people, according to WikiLeaks, who opposed this which is the
United States, are now secretly promoting and facilitating the deal between India and Australia. So, the eagerness of the United States seems to be
more than our own Government! That eagerness raises certain suspicions and those suspicions are really these. We become fully dependent on
them for nuclear technology, for nuclear fuel and our R &D is being compromised. Definitely, in the backdrop of 'Make in India' we know what is good
for India.

Sir, I want to have one important clarification from the hon. Minister as to whether it is 49 per cent direct investment. I do not think any PSU, in the
recent future, will sell 49 per cent of the stake. But theoretically, can they indirectly own 73 per cent? Now, the Board of Directors are appointed by
the Central Government. Definitely whoever has the authority will be influenced by people who invest money. If I invest 49 per cent, I pressurize for
a Board seat and if the Central Government approves, I also get a Board seat with the stamp and approval of the Central Government.

With these words, we support the Bill. But these are some of the things which we need to look into in detail. Thank you.

*m08

SHRI M.B. RAJESH (PALAKKAD): Mr. Chairman, Sir, I thank you for allowing me to speak on this important Bill. This Bill proposes to amend the
Atomic Energy Act, 1962. It seems that the Government wants to promote nuclear plants and nuclear industry and it appears that the Government
wants speedy clearances to nuclear power plants.



This Bill allows the formation of joint ventures between the Nuclear Power Corporation and other Government companies. The Minister has stated
that the nuclear industry will continue to be in the domain of the Government. We insist that this should continue to remain in the domain of the
Government and there should not be entry of private capital and FDI into this sector. That will compromise our national interest.

Sir, under this Act, a licence is required for acquisition, production, use, export and import of any plant design for the production and development of
atomic energy or research. As explained by the hon. Minister, the Bill makes a consequential amendment to state that such licences will only be
granted to entities such as a Government company or a department of Central Government. We expect that it will be an adequate safeguard. The Bill
further states that any licence granted for matters such as producing atomic energy and acquiring and using substances or minerals from which
atomic energy can be obtained will be cancelled if a licensee ceases to be a Government company. That means, there is a provision for cancellation
of a licence in case the licensee ceases to be a Government company. These provisions are acceptable and, on behalf of our party CPI (M), I would
welcome these provisions.

I would like to make it clear that we are not opposed to nuclear energy. Even when we oppose the Civil Nuclear Agreement between India and USA
and even when we continue to oppose the new Civil Nuclear Agreement between India and Japan, we would like to make it clear that we are not
opposing nuclear energy. We had opposed the 123 Agreement and the experience has shown that our opposition was correct. The arguments which
we had raised at the time of nuclear agreement with the United States, all those arguments have proved to be true. Our opposition was due to some
political and economic reasons that have already been explained several times. I do not want to go into the details why we opposed the nuclear deal
with the United States. But the issue is this. That does not mean that we are opposed to nuclear energy. As Communists, our position is that the
advances of science and technology should be utilized to the common good of our society. That is our position. We should not turn a blind eye
towards the advances of science and technology.

Sir, at the same time, we should acknowledge and recognize the global trends especially in the field of nuclear energy. Of course, we cannot avoid or
we cannot completely ignore the potential of nuclear energy. But, at the same time, we should not be under the illusion that this can be the main
source, the major source of our energy. Nuclear energy cannot be India's major source of energy and it should not be.

At the end of March, 2014, share of nuclear energy in India's total energy generation was only 1.68 per cent or 14.78 GW. This is the share of
nuclear energy in India's total energy generation.

We should not ignore the world-wide trend. The World Nuclear Energy Status Report released on 15th July, 2015 states how Japan went
without nuclear electricity for a full year That Report states that for the first time in 50 years, since the first nuclear power plant started in the
country 50 years ago, Japan was without nuclear electricity and no lights went out and, indeed, without any operating industrial nuclear facility or
even research reactor. This is the experience of Japan. In 2010, Japan had 15 reactors. Now, in 2014, it has come down to just three. I am quoting
this from the World Nuclear Energy Status Report, 2015. What is the French experience? The French draft Energy Bill, passed by the French National
Assembly, stipulates reduction of the nuclear share from three quarters to about half by 2025. Share of nuclear power in global electricity is less than
11 per cent for a third year in a row. So, these are clear indications.

Eight countries which include three of the world's four largest economies, China, Japan and Germany, generate more electricity from non-
hydro renewables than from nuclear power. Three of the four major economies in the world produce more electricity from non-hydro renewables
than from nuclear sources. UK's power generation from renewables overtook output from nuclear sources. After reaching peak production in 2007 in
the United States, the US nuclear capacity has been undergoing constant reduction. This was the experience of the United States.

Compared to 1997, when the Kyoto Protocol was signed, in 2014 both wind and solar power exceeded the power added by nuclear sources. All these
are clear indications of nuclear energy becoming a much lesser source of energy throughout the world. This was the experience of Japan, France,
Germany, Spain, U.K. and even the United States.

Sweden started the initiative in 1980s to shift from nuclear sources to other sources and it was followed by Italy, Belgium, Germany, Austria and
Spain. So, this was the global experience. So, we should not turn a blind eye towards this global experience of shifting from nuclear sources to other
sources.

In such circumstances, the Government of India, I think, is investing heavily on nuclear energy and want to promote nuclear energy as a major
source of our energy. That is a flawed policy, and I do not think that it is acceptable. We are not against nuclear energy and we do not want that we
should completely ignore and neglect the potential of nuclear energy. That is not our position but the major source should not be nuclear energy. We
should explore other sources especially in a country like India, where untapped hydro potential is enormous. So, we should explore such untapped
hydro potential more.

I would like to insist again that this should continue to be in the domain of the Government, and there should not be FDI and private capital.
With these words, I conclude my speech. Thank you very much.

*m09

SHRI Y.V. SUBBA REDDY (ONGOLE): Hon. Chairperson, Sir, I would like to thank you for giving me this opportunity.

The Bill proposes to amend the Atomic Energy Act, 1962, which empowers the Central Government to produce, develop, control and use
atomic energy.

Hitherto, a Government company was a company in which 51 per cent of the total paid-up share capital is held by the Union Government.

The first amendment proposes to expand the said definition to mean a company in which the whole of paid-up capital is held by one or more
Government companies and whose Articles of Association empower the Central Government to constitute its Board of Directors.



I believe, this provision will allow for the formation of joint ventures between the Nuclear Power Corporation of India Limited and other Government
companies.

The second amendment makes consequential amendments to provide that such licence will only be granted to a Government company or a
Department of the Central Government, which effectively implies that only Government companies can enter the field of atomic energy.

With all the tall talk over the last fifty years, India hardly has reached 5,000 MW of nuclear power installed capacity, which is a pittance compared to
our growing requirements. Even according to forecasts, we are going to, at best, add another 5,000 MW in the next five to six years. Well, there
could be genuine reasons such as sanctions for over three decades. This was overcome with the signing of 123 Nuclear Agreement with the US in
the year 2009.

However, the fundamental incompatibility between India's civil liability law and international conventions has been slowing down our efforts. The
sooner we find a solution to this the better.

Sir, because of growing safety concerns, the capital cost per Mega Watt of installed capacity has been going up phenomenally. It is, if my information
is correct, going to be Rs. 15 crore to Rs. 20 crore per MW for all upcoming power projects. The fuel charges are, of course, lower than that of coal
and gas. It is time that the country tooks stock of where we stand vis-A -vis the nuclear power.

What is not understood, however, is the reason for not encouraging private sector in this field. India is one of the leaders of the thorium revolution.
An international magazine has recently observed, and I quote:

"Given the importance climate change has assumed on the Indian agenda, it would be foolhardy not to find synergies between Indian
interests and the several promising international private ventures. Collaboration on various research projects can improve upon India's
existing technology, save time developing proficiency in some aspects, and hasten the launch of India's thorium reactor fleet.”

Clearly, there is interest among Indian big business leaders to enter into the new and challenging sector that holds a lot of opportunities. With
appropriate regulatory framework, private participation in nuclear energy can stimulate completion and harness large pools of capital in
service of national development goals. The first step, however, would be to stop the step-motherly treatment of private players in the nuclear
sector.

Another area where the country has not fully exploited the potential is in nuclear medicine. We should encourage research in this important
medical specialty involving application of radioactive substances in the diagnosis and treatment of many diseases like cancer.

I thank you, Mr. Chairman, Sir, for giving me this opportunity as it helps me to raise an important issue concerning my Constituency. I am

saying this because I had written a letter to the hon. Minister as to why the Government of India and the Government of Andhra Pradesh are
deciding to shift 6000 MW of nuclear power plant from Haripur in West Bengal to an area in Prakasam-Nellore Districts in Andhra Pradesh.
They are doing this in view of the West Bengal Government's outright rejection of the nuclear plant there. The plant is proposed to be set up
in collaboration with Russia's Rosatom in Andhra Pradesh. It was reported in the media that the Director of the Nuclear Power Corporation of
India Limited and the Chief Engineer of the Nuclear Power Corporation of India Limited have inspected the site and the Nuclear Power
Corporation of India is in the process of setting up of the Site Selection Committee also, which will inspect the proposed site and submit a
Report to the Government. I had written a letter about this to the hon. Minister. Sir, kindly look into this and give some further information

about this project.

With these few words, we support this Bill. Thank you.
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#SHRI PR. SUNDARAM (NAMAKKAL): Hon. Deputy Speaker Sir, Vanakkam. I pay my regards and thank Hon. Chief Minister of Tamil Nadu Dr.
Puratchithalaivi Amma for allowing me to take part in this discussion on "The Atomic Energy (Amendment) Bill, 2015".

Ancient Tamil Poet Awvaiyar praised the importance of Thirukkural several centuries ago. She said, " Thirukkural is so compact with rich wisdom
penetrating even the minute particle called atom and wide knowledge that can spread to seven seas." 1t is worthwhile to mention that even ancient
Tamil poets had thorough knowledge of fission and fusion of atoms.

The government has brought several clauses for setting up of nuclear plants and entering into agreements relating to nuclear reactor in this
Amendment Bill. The present Amendment Bill provides for financing mega nuclear power projects and allows joint venture projects between the
Department of Atomic Energy and other Public Sector Undertakings aimed to carry forward the nuclear energy accomplishments. Most importantly
huge investments are needed for these nuclear power projects. This Amendment Bill will help in implementing nuclear projects with investments
from Public Sector Undertakings.

Hon. Deputy Speaker, Sir, In the year 1998, during the regime of former Prime Minister of India Shri Atal Bihari Vajpayee, after Pokhran II nuclear
bomb test explosion, India got a unique place in the comity of nations which have conducted such nuclear bomb tests. Nations like America imposed
economic sanctions against India. It is history filled with prideful moments carving India's glorious path to growth after overcoming all those
economic sanctions. The developed countries were affected so much due to the economic sanctions imposed on India.

The credit for this spectacular achievement by India goes to none other than the Hon. former President of India Dr.A.PJ.Abdul Kalam, who always

remained as an inspiration to the youth of our great country. India has made giant strides in the field of nuclear power generation. India had signed
Civil Nuclear agreements with more than 10 countries including Vietnam, Australia, America and Russia. Besides power generation, there are ample
opportunities for nuclear energy for extensive research in the field of medicine, food, agriculture and fertilizer production in India. Under the influence
of foreign forces, some anti-national elements got involved in creating unnecessary obstacles to India's advancements in the field on nuclear energy.
But the nation is aware of the fact that it was only because of the unwavering efforts of Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi Amma,
Koodankulam Nuclear power plant started its operation in Tamil Nadu. Out of the 1000 MW of power generated from Koodankulam Nuclear power
plant, only 562.50 MW is provided to Tamil Nadu. Karnataka gets 221 MW, Kerala gets 133 MW, Andhra Pradesh gets 50 MW and Puduchcherry gets

33.5 MW of power from Koodankulam. As demanded by Hon. PuratchithalaiviAmma, all the power generated through nuclear power stations in
Tamil Nadu should be provided to Tamil Nadu. Besides, the power generated from Kalpakkam Plant is shared with Andhra Pradesh and Karnataka.
But the neighbouring States do not follow similar consideration while sharing water with Tamil Nadu. Due to non-release of water for irrigation to
Tamil Nadu by these neighbouring States, several lakhs of farmers of Tamil Nadu are affected. Their livelihood is at stake. Therefore, I urge upon the
Union Government to immediately ensure sharing of water from neighbouring States to Tamil Nadu similar to the sharing of power generated from
Tamil Nadu to its neighbouring States.

In Tamil Nadu there is a total power generation of 2940 MW through nuclear energy which includes 440 MW from Madras Atomic Production Station
(MAPS) in Kalpakkam near Chennai; 1000 MW from Koodankulam nuclear power plant; 500 MW from BHAVINI of Kalpakkam and 1000 MW from
Koodankulam Unit II. Besides, FRFCF (Fast Reactor Fuel Cycle Facility) — a modern facility first of its kind in the world -is being setup in Kalpakkam,
Tamil Nadu. Nuclear material to be produced through this facility will be utilized in all the three nuclear power projects on rotational basis. This can
pave way for production of more power with less atomic fuel. Tamil Nadu remains a progressive State in the forefront in the field of renewable
energy and atomic energy in India. Between 2001 to 2006 during the tenure of Hon. Chief Minister Tamil Nadu Dr. PuratchithalaiviAmma, several
power projects were started in Tamil Nadu with a view to lead the State for self-sufficiency in power sector. But during the period 2006-2011, when
the minority DMK Government was in power in Tamil Nadu, almost all the power projects commenced by Hon. PuratchithalaiviAmma were stalled.
As a result of this, Tamil Nadu faced severe power crisis and the then Minister of Power in the DMK government in Tamil Nadu had even admitted
this startling fact. When Hon. Puratchithalaivi Amma once again became the Chief Minister of Tamil Nadu in the year 2011, these power projects

were fast-tracked leading to self- sufficiency in Tamil Nadu as regards power generation. During the Global Investors Meet held in Chennai on 9th

and 10t" September2015, as many as 98 Memorandums of Understanding (MoUs) to the tune of Rs.2,42,160 Crore were signed in the presence of
Hon. PuratchithalaiviAmma. This is a world record during the Hon. Amma's regime. Hon. Deputy Speaker Sir. During the visit of Hon. Prime Minister

to France on 10" and 11th April 2015 a Pre-Engineering agreement was signed between NPCIL and AREVA which is a developmental initiative.

I welcome the Memorandum of Understating (MoU) on Civil Nuclear sector signed between India and Japan after the summit level meetings
between Hon. Prime Ministers of both the countries. There is a similar civil nuclear agreement between India and Russia besides India and America.
India has entered into an agreement with Australia for supply of nuclear material. This is a spectacular achievement. Koodankulam Unit I has been

shut down for maintenance since June due to which there is power shortage in Tamil Nadu. At the 26" Southern Zonal Council Meet held recently in
Vijayawada, Andhra Pradesh, Hon. Chief Minister of Tamil Nadu Dr. PuratchithalaiviAmma has stressed a need for the Union Government to issue



orders to Indian Atomic Energy Commission to recommence power generation in Koodankulam Unit I as soon as possible. I therefore urge that the
power generation in Koodankulam Unit I should soon be recommenced since it remained shut down for the last six months. Hon. Puratchithalaivi
Amma has requested the Union Government to intervene in this regard and make Atomic Energy Regulatory Commission to grant its approval. I urge
that the Union Government should fulfill this genuine demand immediately. This Bill ensures joint ventures between Public Sector Undertakings and
Nuclear Power Corporation of India Limited (NPCIL).The Union government should come forward to implement pilot schemes in Tamil Nadu which
was devastated by incessant rains and heavy floods recently. The State should be provided with facilities for environment-friendly, safe and clean

energy. Moreover, besides the present quota, additional power should be distributed to Tamil Nadu by the Union Government. This is very much

necessary for the industrial development and expansion in the State of Tamil Nadu. I also request the Union Government to come forward to start
the first Joint Venture project in the nuclear energy sector in Tamil Nadu. The paid up share capital of these Joint Venture projects should be with

the Government Organizations and Public Sector Undertakings.

The private players shall never be given a role to play in the field of nuclear energy. As there is no threat to national security, we wholeheartedly
support this Bill.

Hon. Deputy Speaker Sir,

"There cannot be any movement without God-Saying of the past.
There cannot be any movement without Atom- Saying of the present.
There cannot be any movement without Atom and Amma;
Koodankulam is a testimony to prove this fact."

With this let me conclude. Thank you.
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DR. JITENDRA SINGH: Hon. Deputy-Speaker, Sir, with your kind permission, I would like to reply to the discussion on the Bill.

The discussion started from Prof. Saugata Roy. He gave a very elaborate presentation and very rightly, he began with a tribute to late Homi
Bhabha. Rightly so, a lot of much which is being witnessed in the form of achievements in the nuclear programme of India is ode to the vision and
also the original aptitude of Dr. Homi Bhabha. Sometimes, it also makes me wonder as to how daring it would have been for him and his colleagues
to have envisaged a nuclear programme as Prof. Saugata Roy was saying. Hiroshima had just happened. When he was talking that, it occurred to me
that when Homi Bhabha set out to establish the Bhabha Atomic Centre, Hiroshima had just happened, about seven or eight years ago, in 1955.

The BARC was set up in 1955 and the Hiroshima incident happened in 1945. Therefore, the gap is ten years. ...(Interruptions) I am coming to that.
Not only that, he also had the courage to say — I am saying this because there was a lot of prejudice against any nuclear programme being initiated
anywhere in the world at that time — that he was going to set out a nuclear programme for peaceful purposes.

I am glad that in this 60" year, this happens to be the diamond jubilee year of the establishment of the Bhabha Atomic Research Centre, we have
adequately vindicated Homi Bhabha's commitment to the nation of having achieved a nuclear programme which has been essentially dedicated to
peaceful purposes.

Prof. Saugata Roy was also referring to the other Prime Minister, Pandit Jawaharlal Nehru. He thought I would shirk away from naming him. Certainly
2015 would not have happened if 1955 had not happened. Therefore, this is an on-going process over the last sixty years. But I think this is a matter
of great satisfaction that the nuclear programme has progressively been on the ascent. We have, to a large extent, succeeded in achieving the goals
that we have set out for ourselves.

As was rightly mentioned by Prof Saugata Roy, this NPCIL was set up in 1962 and, that was also the year when the Atomic Energy Act was
enacted. You would appreciate that over the last few years there has been a very fast paced development in the nuclear programme. You would
allow me to say that in the last 17 or 18 months, under the leadership of the present Prime Minister; Shri Narendra Modi ji, there have been a
number of agreements and MoUs with a number of countries. In fact, whichever he has visited abroad, he has always come back with something

related to nuclear energy so much so that even day before yesterday, on the 12th, when the Japenese Prime Minister was here, there was an MoU
signed in atomic energy.

You would also realize that to keep pace with this fast track, we need to have certain modifications which would facilitate the desire to move faster,
and as you rightly said, move in the direction of India becoming a world power in every sphere, including the production of nuclear energy. Also
because in the years to come, we hope to and we plan to use nuclear energy as one of the major sources of electricity and not only as nuclear
power but also as nuclear energy.

You referred to thorium. You would be reassured to say that, yes India is the major store-house of thorium today. In fact, it is the world's biggest
store-house of thorium. I would also agree with you that we still need to exploit the fullest potential of thorium in India. We are certainly moving in
that direction. Thorium Programme III Stage will progress on the basis of the II Stage, which we are into it. I am sure very soon we would be into an
era of Fast Breeders using thorium. When that happens, as you rightly mentioned, we would be on the top of the world.



You mentioned about the apprehensions about the accidents. Fukushima disaster, that happened in Japan in the year 2011, is the latest and the
most dreadful one. I would just like to put the records straight. Fukushima was, of course, dreadful. But there were certain inherent defects in that
plant when it happened. It was, at the first place, wrongly located in seismic zone. When the earthquake took place, there was a huge inflow of
water into the plant and this water choked everything else, even the outlets. That consequentially led to disaster. But we in India, under the
leadership of eminent scientists, like Home Bhabha, Satish Dhawan, and their successors up to this date, have had some of the best scientific
teams, who have taken care of this part also. Most of our plants are located or set up after taking care of all these possible risk factors. Also the
seismic zone close to India is located in Indonesia which is more than about 300 kms. away. So, we do not actually suffer that kind of a risk
magnitude.

The Civil Nuclear Liability Damage Act of 2010 was mentioned by Prof. Saugata Roy. Yes, the Act was accomplished. But, let me use this
opportunjity to share with this august House that there are three or four major points which would sum up all the concerns as far as this Act is
concerned. First, there is absolutely no compromise on the priority given to the victim. So, the victim's interest is not compromised by any chance.
Second, the liability of the operator to the supplier has been kept in tact so that the operator can also claim it. Three, we have now instituted the
National Nuclear Insurance Pool which was coming in the way of compensation. So, the maximum liability payable is about Rs.2600 crore or so. The
NPCIL has a limit of about Rs.1100 crore and the remaining amount is put by the Government. If you go beyond that, then since we are also the
member of the Civil Nuclear Commission, an international body, we can also claim that. There is also the time-line left. You can claim property
damages up to 10 years; personal injury damages up to 20 years. So, what I am trying to say is that part has actually been adequately taken care of.
At the same time, I do admit and appreciate your concern. It is well taken.

The disposal of spent fuel was referred to. Of course, it is a major concern. But, in the area of atomic energy, that is something which is done in a
very scientific way. It is a great ceremony doing it. You have to store it under the ground for several years. Even after 100 years it comes out. So, it
is not so simple a thing that you throw it into the sea and you allow fish and fishermen to bear the damage of it. There is a proper scientific
methodology of dealing with the spent fuel.

Yaerre Rig uder oft &t Rier wr welor oft R & afie ww-6) fog saiy eaer 3 e &, As 1 said, in order to meet this expansion, we are now entering into a phase
of joint venture in atomic energy which was earlier confined only to NPCIL, Bhabha Atomic Energy units.

3ogior v afte arer &t 32 et ern & 5 omig st ws ot Sony 310 B Al w2 afdeeng w1 o wrdlerer 8, we ag it g gor Faxdt & s as eft sEt an
awen § Bt yor varddlends ¥ ancefla el o war @ @ the manner in which Amma is taking keen interest in the establishment of nuclear
programme in Tamil Nadu, tomorrow this will pave the way to participate even by the public sector units there. zmer @ zmer, gaeng Sft o1 sridacst &
Adaerer B art asdt 8, o ot s c12s @1 Aen, certainly that is a procedure which is followed in letter and spirit and there is no compromise. The other
properties of the nuclear energy like medicine, therapeutic value have been referred to.

ygelie Sft @t waont e Ry 3abt 3z oft valy earer f&en siren anfdy) 9 oredt anras waen & @B Yo dien ) Y oidl 2 R saast et ol wica B & 3wder 3 amrn
ot 3ar &) aiat oft smanm weifdies Aoes A ARBior serelien A @Y Aw: oty wrA A, duad s A s vy & We have in place proper Ph.D Degrees and
also proper research courses also. In fact, many years ago, when this has just started, I myself had used the isotopes procured from the Bhabha
Atomic Energy Centre somewhere in the 1980s. I used to tag red blood cells and find out the life of red blood cells in different diseases. So, that was
chromium. It was lifted from the airport with a big fanfare because everybody ran out of the airport thinking that they would get exposed. I am
coming to that also. That is not the hazard, that is the hazard fear which is there. It is the hazard fear which is actually to be taken care of through
the awareness programme and other programmes...(Interruptions)

PROF. SAUGATA ROY: You can also use it in thyroid treatment.

DR. JITENDRA SINGH: That is done by using iodine. That is one of the procedures in treating thyroid cases. I appreciate his versatile knowledge.
That is one of the treatments for thyroid but that is only when you have actually developed it on account of radiation. Anyway, Mr. Satpathy has
made a very interesting political observation that when this side was opposing, sometimes this side was not happy and when the sides changed,
there is a volte face. But I think Mr. Satpathy has the advantage of sitting in the middle. He was saying that he has been witnessing some wvolte face.
So, from a position of advantage he can give us good advice.

Regarding RTI, I wish to bring a small fact to your notice. Although, by and large, the atomic energy programmes are kept out of the purview of RTI
for reasons known to all of us, that is, for security and other reasons. But even then the Nuclear Power Corporation of India Limited is under the
purview of RTL. The most important unit of the atomic energy programme is covered by RTI and in fact all the data is also put on the website.

He has rightly expressed apprehensions about the Atomic Energy Regulatory Board being dependent on the Commission and, therefore, its authority
is likely to get undermined. I would just beg to differ with him because I felt that the Atomic Energy Regulatory Board has been given full autonomy.
It is an autonomous board. For reasons of salary and other things it has to be linked to somebody. So it has been linked to the Government and so
that is for obvious reasons. All the autonomous units in the country have to draw their salary from some exchequer. Therefore, it does not
necessarily mean that they are subjected to the Government's whims and fancies.

As far as the risk of accident is concerned, a reactor is designed after full technical and cost viability tests. As regards hazard, I think it is more an
apprehension of the hazard about which we need to create awareness through public awareness programmes rather than the hazard per se. If it
was actually hazardous, you would agree with me that over the last 60 years not a single scientist has been affected by nuclear radiation. Many
scientists have spent most of their lifetime inside the Bhabha Atomic Research Centre, but nothing happened to them. In fact, I was checking the
data. There have been hardly about 20 and odd unnatural deaths and most of them have happened because of accidents, suicides, poisoning etc.,
but none of them due to nuclear radiation. In fact, in some foreign countries, now-a-days they have got into the practice of bringing up nuclear plants
even in the residential areas. So, what I am trying to say is that with each passing day there is an improvement even in the safety safeguards and,
therefore, that is being adequately taken care of. There has not been single evidence — and we live in an evidence-based era — of any hazard having
taken place to the residents around or to those working inside the plants.
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Sir, Mr. Jayadev Galla from TDP gave an elaborate presentation. He said that the NALCO's proposal had come. Certainly one of the reasons which
have inspired us to go in for this joint venture initiative is that we had actually offers from some of the public sector units and some of the
Government companies, including NALCO, Indian Qil Corporation Limited which wanted to enter into a joint venture with the Nuclear Power
Corporation of India Limited. But the Atomic Energy Act, 1962 came in the way and, therefore, we have brought in this amendment.

As far as entry of the private sector is concerned, that has not yet been granted for reasons known to all of us. Mr. Jayadev wanted to know about
the uranium coming in from the other countries. We have regular import of uranium happening from a number of countries including Canada,
Kazakhstan and Russia. As I said, even day before yesterday, when the Japanese Prime Minister was here, the Prime Minister entered into an MoU
with regard to uranium. Wherever the Prime Minister has been in the last 18 months, there has been some or the other kind of agreement or
understanding as far as the uranium or the nuclear programme supplementation is concerned.

Mr. Reddy was referring to the break-up of 51 per cent. Yes, earlier, regarding the Government company, the Act, by definition, placed an embargo
of 51 per cent. Now, when we enter into the joint venture, we would have the other company also. We are not going to have any private company or
foreign company.

I would just like to clarify Mr. M.B. Rajesh that there is certainly no FDI clause included in this amendment. I do not know how it transpired. The
nuclear power generation which he was a little pessimistic about, I would like to clarify that the nuclear power generation quantum is progressively
on the increase. By 2020, we would be having as much as 13,500 MW of nuclear power which would become a major source of electricity and energy
in this country. In West Bengal, the Haripur site is already well placed.

About nuclear medicine, thorium, I have already talked. So, I would not like to repeat; I would just sum up in two minutes.

One word of gratitude and acknowledgement to Mr. PR. Sundaram of AIADMK. He referred to the hon. Chief Minister Amma taking keen interest in
the nuclear power establishments in Tamil Nadu. I must admit that of course Tamil Nadu is one of our most precious storehouses of nuclear
programme. He also made a query which needs to be responded. Yes, Kudankulam Phase I has two units. You rightly mentioned that the first unit is
under shutdown. It is under shutdown on regular basis for checks and other things, but we are sure by January we will start it. So, you can convey
this good news to hon. Amma as well. As far as the second unit of Phase II is concerned, that also would be made functional by March or April of
2016. Of course, with the repeated reminders from hon. Amma and our efforts, we have tried to live up to her expectations.

You asked for a greater share of energy. That is another issue which is bothering many of the hon. Members because the palicy, as it exists,
enables us to allow 50 per cent of the energy share for the State. Tamil Nadu is asking for a larger share because 35 per cent goes to the
surrounding region and 15 per cent to the Central Pool. I would just beg to bring to your notice, and you can take it up accordingly, that this is not
within the purview of the Department of Atomic Energy. Basically, this is called Gadgil Formula which was originated from the Ministry of Power. So,
it is the Power Ministry actually which is determining how much share to go somewhere, and we follow the same. So, accordingly, it can be taken.

HON. DEPUTY SPEAKER: Hon. Minister, that is not the point. Some States are not willing to have the atomic energy. Then, what is the condition? If
you are giving share from here to that State, those States having atomic energy electricity generation, let them share.

DR. JITENDRA SINGH: Sir, that is well taken. That can be a mutual arrangement. That is also right. But, what I was telling is the general which is
followed and some of the States have some reservations about that. But, of course, what you are referring to, Sir, is a general rule.

Bhagwant Mann ji talked about safety of scientists. But, there is no FDI. He also expressed concern about brain drain which is lightly out of
this. I have to sum up because I have been asked to do that.

gwir Sft o war fés @ e & amwer eram den? I must confess with all the honesty at my command that this amendment will not debar Maruti
from entering into a joint venture, if it does so, just as the Indian Oil Corporation has done. But, I think that was not the major concern. The major
concern was that it would ultimately lead to a win-win situation for both the sides. They would also make some equity because, otherwise, we do
not have enough means and we also suffer from financial constraints in our expansion programme. Maybe the equity which is generated for them
would be put to use by them for their own purposes.

As far as expertise is concerted — it is well taken — NPCIL will make up for that. For example, if NPCIL is a partner for Maruti or any other
concern which, of course, as you rightly said, may not be having the kind of expertise in atomic energy which is required, then NPCIL will be the main
leader.

So, they would be rather the investors and would be the beneficiaries by way of equity. We will not allow them to make cars in the atomic energy
plant. So, we will not do that. ...(Interruptions)

SHRI DUSHYANT CHAUTALA: You please address Gorakhpur ...(Interruptions)

DR. JITENDRA SINGH: The work has already started. All the adequate precautions have been taken. I think, it is a matter of pride that we are
getting the first nuclear installation in this part of the country. ...(Inferryptions)



HON. DEPUTY SPEAKER: Please take your seat. He has not yet completed his speech.

DR. JITENDRA SINGH: Sir, there are two amendments to Clause 2 — one by Prof. Saugata Roy and another by Shri N.K. Premachandran and one
amendment to Clause 2 by Prof. Saugata Roy. I would request them to reconsider whether we can ask them to take those back. ...(Interruptions)

PROF. SAUGATA ROY: Sir, I am not moving my amendments. ...( Interruptions)
DR. JITENDRA SINGH: All right. Your advice is well taken and we have considered it.

Shri N.K. Premachandran is not here now. His concern has already been incorporated; maybe it was not adequately conveyed to him by us and,
therefore, he has given this amendment.

Sir, with these words, I would request the House to pass this Bill.

HON. DEPUTY SPEAKER: The guestion is:

"That the Bill further to amend the Atomic Energy Act, 1962, be taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House shall now take up clause by clause consideration of the Bill.

Clause 2 Amendment of Section 2

HON. DEPUTY SPEAKER: Prof. Saugata Roy, you have already said that you are not moving your amendment.
Shri N.K. Premachandran. He is not present now.
The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of Section 14

HON. DEPUTY SPEAKER: Prof. Saugata Roy, you have already said that you are not moving your amendment.
The question is:
"That clause 3 stand part of the Bill."
The motion was adopted.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: The hon. Minister may now move that the Bill be passed.

DR. JITENDRA SINGH: I beg to move:

"That the Bill be passed.”

HON. DEPUTY SPEAKER: Motion moved.



“That the Bill be passed."

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, please allow me to speak for half a minute. I would request the hon. Minister to tell one thing. Is
there any proposal to separate the both from the Commission? ...( Interruptions)
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HON. DEPUTY SPEAKER: Mr. Minister, you reply to only one of his queries.
...(Interruptions)
DR. JITENDRA SINGH: Sir, in half a minute I will give answer to both. ...(Interruptions)

As far as the first query by the hon. Member, Shri Satpathy, is concerned, as of now there is no plan or proposal to separate the two. But, as I said,
it is absolutely an autonomous body, and there is no control exercised extraneously on it.

As far as the query by the hon. Member, Shri Dushyant Chautala, is concerned, vaqach Soif & 2ra & aen @ & R, cancer and radiation have a
prospective effect, may not have a retrospective effect. In other words, all the cancers are not caused because of radiation but all the radiations do
not lead to cancer. So, the hon. Member is right that these deaths or these figures of cancer happening among the staff of the Atomic Centre are
true but they are not related to nuclear radiation as such because there are certain categories of cancer which are directly related to it.

HON. DEPUTY SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.
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*£54
Title: Demands For Supplementary Grants ( General) - 2015-16 And Demands For Excess Grants (General) - 2012-13,

HON. DEPUTY-SPEAKER: The House will now take up Item Nos. 15 and 16 together. Hon. Minister,

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
May I speak at the end while answering the debate?

HON. DEPUTY SPEAKER: Okay. All right.
Motion moved:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital Account shown in the third
column of the Order Paper be granted to the President of India, out of the Consolidated Fund of India, to defray the charges that will
come in course of payment during the year ending the 315t day of March, 2016, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 1, 3, 4, 6 to 10, 12 to 20, 22, 28 to 35, 37, 43, 47 to 51, 53 to 56, 58 to 63, 66, 68, 69, 73,
76, 77, 83, 84, 86, 88, 89, 91 to 94, 96 to 98, 102 and 104 to 109."

Supplementary Demands for Grants -Second Batch (General) for 2015-2016 submitted to the Vote of the Lok Sabha
HON. DEPUTY SPEAKER : Motion moved:

"That the respective excess sums not exceeding the amounts shown in the third column of the Order Paper be granted to the President

of India, out of the Consolidated Fund of India, to make good the excess on the respective grants during the year ended on the 315t day
of March, 2013, in respect of the heads of Demands entered in the second column thereof against Demand Nos. 13, 21 and 40."

Demands for Excess Grants (General) for 2012-2013 submitted
to the Vote of Lok Sabha

*m02



SHRI V. ELUMALAI (ARANI): Hon. Deputy-Speaker, Sir, Vanakam. 1 whole-heartedly thank our beloved hon. Chief Minister of Tamil Nadu Puratchi
Thalaivi Amma for this opportunity to speak on Second Batch of Supplementary Demands for Grants pertaining to Budget (General) for the year
2015-16 and Demands for Excess Grants for the year 2012-13.

The Second Batch of Supplementary Demands for Grants for 2015-16, presented to Lok Sabha on 10t December, 2015, includes 68 Grants and three
Appropriations.

The approval of Lok Sabha has been sought to authorize gross additional expenditure of Rs. 56,256.32 crore. Of this, there would be proposals
involving a net cash outgo aggregate of Rs. 18,195.40 crore. The gross additional expenditure matched by savings of the Ministries/Departments or
by enhanced receipts/recoveries aggregate to Rs. 38,059.78 crore.

Besides a token provision of Rs. 114 lakh is being sought, Rs. 1 lakh for each item of expenditure, for enabling re-appropriation of savings in cases
involving New Services or New Instrument of Service. Earlier the First Batch of Supplementary Demands for the year 2015-16 stood at Rs. 40,821.68
crore. The hon. Finance Minister has also sought the approval of Lok Sabha for Demand for Excess Grants amounting to Rs. 4,921.06 crore for the
year 2012-13.

A technical supplementary of Rs. 10,000 crore is sought for providing ways and means advance to the Food Corporation of India to meet the cash
flow requirements towards procurement of food grains for Targeted Public Distribution System. This will not entail any additional cash outgo, and the
amount should be repaid within the current financial year itself.

Hon. Deputy-Speaker, Sir, I support the Demand to meet the expenditure of Rs. 5,092.20 crore towards National Cleanliness Fund, Swachh Bharat
Abhiyan and National Rural Drinking Water Programme.

Under Demand No. 37, Transfer of Funds to State and Union Territory Governments, the Supplementary will entail a cash outgo of Rs. 2,155.20
crore. I would urge that the Government should ensure impartial distribution of funds to all the States including Tamil Nadu.

Hon. Deputy-Speaker, Sir, the world is seized of the matter relating to climate change and ways and means to minimize its effects. Recent Climate
Change Conference held in Paris is in the positive direction. But our spending on Climate Change Action Plan is so meager.

Sir, I sincerely request that more funds should be allocated, in future, for early warning systems and research; and in order to protect Mother India
from, the effects of environmental degradation.

Hon. Deputy Speaker, Sir, while extending support to the Rs.200 crore Supplementary Demand sought for AIIMS, New Delhi, I wish to urge the
Union Government to expedite the setting up of AIIMS in Tamil Nadu in the place selected for the same. I also request the Government to provide
more grants for the procurement of drugs and equipments for lab testing and also for providing funds for Tamil Nadu State AIDS Control Society.

While supporting the Supplementary Demand for Rs.1 crore each to the establishment of three National Institutes of Pharmaceuticals Education and
Research (NIPER) in Maharashtra, Rajasthan and Chhattisgarh, I demand that a similar institute should also be set up in Tamil Nadu.

Hon. Deputy Speaker, Sir, under the Department of Telecommunications, the demand for grant of Rs.344.02 crore towards revival of ITI Limited and
payment of salary to its staff is a welcome initiative.

Tamil Nadu generates more engineering graduates in the country. It requires a Centre of Excellence and Skill Development to improve the skill sets
of fresh engineering graduates and make them suitable for IT jobs. This requires additional support from the Union Government.

We need more financial support to facilitate the Department of Ex-Servicemen Welfare, Government of Tamil Nadu for the benefit of thousands of
ex-servicemen through Rajya Sainik Board office and Zilla Sainik Welfare Offices in Tamil Nadu.

Hon. Deputy Speaker, Sir, we need additional funds for the development of airports in Tamil Nadu. Apart from Chennai, Coimbatore, Madurai and
Tiruchirapalli Airports, we need funds for the development and expansion projects as these airports generate huge revenue from both passenger and
cargo transport.

The Election Commission of India, with immense expertise of holding elections in large scale, is the reason that we are the largest vibrant
democracy of the world. A supplementary grant is required for meeting additional expenditure of Rs.5 crore towards construction of India
International Institute of Democracy and Election Management campus. I hope this will prove to be a purposeful expenditure.

We are always a trusted partner in the global scenario. India always continues to extend all possible assistance to the friendly neighbouring
countries. The schemes to provide aid to Nepal, Myanmar, Afghanistan and African countries are all exemplary acts of generosity by India in the
international arena, which is very much appreciated.

Hon. Deputy Speaker, Sir, as regards the Prime Minister Rural Roads Programme, Supplementary Demand is there for a cash outgo of Rs.2,700
crore. Although I support this demand, I request the hon. Finance Minister to be more sympathetic in allocating funds for restoration of infrastructure
facilities, including highways and roads in the flood-affected State of Tamil Nadu.

In Tamil Nadu, the State Highways for a length of 5694 kms have been damaged due to heavy rains. As per initial estimates, a sum of Rs.1,426.53
crore is required for permanent restoration of the damaged roads in the State of Tamil Nadu.

Under the Non-Plan expenditure under the Ministry of Finance for providing additional funds as assistance to States affected by natural calamities like
hailstorm, unseasonal rain, etc., from the National Disaster Response Fund (NDRF), an amount of Rs.2,989 crore has been sought by the Union
Government in the second Supplementary Demand.

Hon. Deputy Speaker, Sir, the recent north east monsoon rains in Tamil Nadu have played havoc causing widespread, unprecedented and huge



devastation. Though the loss of life was minimised due to the immediate and timely relief efforts of the Tamil Nadu State Government, Defence
Forces and NDRF, the loss of property and belongings in the national calamity is enormous and it requires huge money for the rehabilitation and
restoration works.

\ The hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has requested the hon. Prime Minister vide letter dated 23" November, 2015 for
immediate release of Rs.2,000 crore and demanded Rs.8,480.93 crore from the National Disaster Response Fund.

The inter-ministerial Central team had visited different places affected by floods in the State and are expected to submit a report. Hon. Prime
Minister, after visiting the flood ravaged State of Tamil Nadu, announced a financial assistance of Rs.1000 crore to Tamil Nadu in addition to
Rs.939.63 crore released earlier. I sincerely pray and hope that the Union Government would be more considerate in this regard.

As this has been declared as a calamity of severe nature, in view of its large scale devastation, I urge upon the Union Government that the entire
demanded amount of Rs.8480.93 crore from the National Disaster Response Fund should be released to Tamil Nadu, as per the Memorandum

submitted by the Tamil Nadu Government on 234 November, 2015.

I would like to state that the timely release of adequate funds by the Union Government will help Tamil Nadu to undertake temporary and permanent
restoration of infrastructure and other utilities on war footing basis.

But for the leadership provided by hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma and the timely action taken by the State administration,
the State would have witnessed untold miseries and unprecedented destructions. When rains that should have been realised in three months pour
within a few days, any number of preventive measures will not suffice as stagnation and resulting damage are unavoidable.

The Government machinery at the State under the able-leadership Puratchi Thalaivi Amma has been working day and night to ensure normalcy. It is
pertinent to mention that main agricultural seasons like Samba, Thaladiand Navarai depend entirely on the North East Monsoon. Thus agricultural
economy of the State has got a severe hit by the recent floods. Tamil Nadu suffered a huge loss to crops, livestock, fisheries and infrastructure.

The calamity is so severe that it should be treated as a natural calamity and the entire expenditure towards relief and restoration over and above the
State Disaster Response Fund should be borne by the Government of India. The civic infrastructure, including drains, roads and buildings, needs to
be strengthened to withstand the rains and resulting flooding. This also calls for changes and improvements in urban planning methods and norms,

Hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma in a letter addressed to hon. Prime Minister on 9t December, 2015 requested to declare
this unprecedented event a National Calamity. There has been extensive destruction and damage to infrastructure as well as to the private property
of thousands of families in the flood affected areas. The Government of Tamil Nadu will submit a supplementary memorandum on the extent of
damages in the most recent rounds of floods.

Many of these households in the flood affected areas may have insured their homes, personal effects, domestic durable assets and personal vehicles.
I request that the insurance companies may be directed to take up the survey and settlement of the claims on a campaign mode, following a
summary procedure and with a liberal application of the norms so that such households could receive insurance payments early which would enable
them to restart their normal lives.

The banks may be directed to provide a limited moratorium on repayment, as well as a rescheduling of the home loans taken by flood affected
households. Many of the affected families have lost their personal vehicles and almost all their durable domestic assets.

As suggested by our Puratchi Thalaivi Amma, as a special case, all such flood affected families may be liberally extended soft loans by the banks for
purchase of vehicles, educational loans to continue to fund the education of children and personal loans of an amount up to Rs.5 lakh to finance
essential domestic durable assets.
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The limits on the total eligible loan for these Jan Dhan accountholders may be appropriately relaxed. We request that for white goods and kitchen

equipment to be sold in the flood affected districts, excise duty exemption may be provided till 315t March, 2016. Given the extraordinarily heavy
devastation caused by the floods, hon. Minister of Finance should immediately order formulation of a liberal scheme with necessary guidelines, aimed
at rebuilding the lives of the flood-affected families.

Besides all these welfare measures, as demanded by Dr. Puratchi Thalaivi Amma, I sincerely pray to the Central Government for immediate release
of sufficient funds for the flood-affected Tamil Nadu.

Once again, with a sincere prayer for being considerate to Tamil Nadu State, I support the second Supplementary Demands for Grants for the year
2015-16.

Thank you.

HON. DEPUTY SPEAKER: Now, it is 6 o'clock. Should we extend the time of the House? What is the sense of the House?

PROF. SAUGATA RQY (DUM DUM): Sir, it is already 6 o'clock and it is a cold evening. So, please do not extend the time of the House.
SEVERAL HON. MEMBERS: Sir, we do not want to sit late. Please adjourn the House till tomorrow.

HON. DEPUTY SPEAKER: All right.

The House stands adjourned to meet tomorrow, the 15" December, 2015 at 11 a.m.
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The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday, December 15, 2015/Agrahayana 24, 1937(5aka)
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